IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
QUTTACK BB CH:QJTTACK, '

ORICINAL APPLICATION NO, 29 OF 2001
. Quttack, s e 2th day ef Mareh, 2003,

Ashek Kumar Sahoe, Applicant,
VIS,
Unicn ef India & O:S. evoe R&Pmdmts.

FOR INSTRUCTICNS

- 1. whether it be referred to the reperters er noty No

2. whether it be cirwulated to all the Benches of the
Central Agministrative Tribunal er net? No

/'—ijm Cwii\f

( MANORANJ AN

MEMBER(JU cmz.)az/oa o>



NS

CENTRAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCH; QUTTACK,

ORIGINAL APPLICATION NC. 29 OF 2001
Quttak, s e ay of March, 03.

CORAM:

THE HONOURABLE MR, MANORANJAN MOHANTY, MEMBER(JUDL.) .

Ashek Kumdr Sahee, Aged abeut 36 years,

S/e, Late Geuranga charan saheo, of

3.D.,A, Celeny (Phase-I),(Gr.,No,MIG.II-
16/2,At/pe:Chandrasekhatpur,

Bhuban eswar-16,pist,Khurda, B % ‘pplicant.

By legal practiticner ; M/s,p.De®,A.K.Mallik,

-VIS.—

l. Unicn ef India represented threugh chairman,
Central Beard ef gxcise and Custems,Nerth.
Bleck,New pelhi,

2. Commissioner,Central gxcise and custems,

Bhubaneswar-1, Commissionerate, Rajaswarvihar,
Bhubaneswar-4,pist,kxhurda,

PR— Respondents,

By legal practiticner Mr.A,K.Boese,Sr,Standing counsel,

MR. MANCRANJAN MOHANTY, MEM3 ER(JUDICIAL) 3

The father of the Applicant,while working as
Superintendent ef Central gxcise bDecame medically
incapaciated and had te take veluntary Letirement
en 17,1,1991, Thereafter,boeth the sen and the father
had applied to the Authorities (Respondents) for
providing an empleyment/appeintment (en cempassionate

ground)’ te® the Applicent, However,the seid prayer having

Deen turned-dewn by the Respondent Ne,l(under Ann exure-r/1



dated 29,9,1992 and 27, 7,1993) the Applicant has preferred
& lepresentatien (fer reconsideraticn ef his grievances fer
removing the distress conditien ef the family) te the
Chairman ef the Central Beard ef gxcise and Custems (Under
Annexure~6 dated 27,11.1999 ; which was alse duly recemmended
Py the Commissionerate at Bhubaneswar en 23,11,2000, as is
evident frem Annexure.4 dated 23.11, 2000 fer censideration)
which is stated te be still pending,In the said premises,
the Applicant has filed this Original Application under
Sectien 19 of the Administrative Tribunals Act,1985 praying
therein feor a directien te tha Respondents te censider the

case of the Applicant fer providing him an appeintment en

cempassionate greund,

2. The Respondents have filed their ceunter stating
therein that theugh the earlier Lrepresentation eof the
Applicant (fer preoviding empleyment assistance, en
cempassionate greund) has besn fejected and comiunicated

te him under Annexures-R/1 and R-2; the subsequent
Fepresentation addressed te the chairman eof the CBEC is sti}ll}
pending fer censideratiocn and ne feply has yet been received

frem the headquarters.

3. Heard the learned counsel for the parties ang perused
the recerds,

4, The Respondents in thei [ counter have also raised the
prelininary ebjectien of limitation.But in view of the fact
that since the representation addressed te the Chairman ef

CBEC en 27,01,1999 (having been recemmended by the Cemnission.

erate of Bhubaneswar en 23,11,2000)is still pending; it cannet

ok
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be said that this application is in any way dDarred by

-3—

limitatioen,

5. On perusal ef the order ©f rejectien it gees te

show that while rejecting the case of the Applicant(fer
providing him empleyment assistance en cempassicnate grsund)
neither the reaséns &f rejectien had been disclesed ner the
very purpese of providing compassionate appeintment i.e the
indigent cenditien of the family had peen takeninte
consideration.In that view ©f the matter,the order of
Lejection under Annexures-R/l1 and R/2 de net stand the

scrutiny of law,The same is,therefocre,quashed.

6. The Respondents are,therefore, directed to take a
decisien on the pending re.resentation eof the Applicant

for providing him an empleyment assistance on cempassionate
greund,The Applicant is given liberty te place such of the
additional documents,if any, in support ©f his plea ﬁhat
the family is still in distress condition and, in case such
an additional evidence is produced within a period of 30
days frem teday in suppert of the indigent cenditisn of
their family, the Respondents are, heredy,directed te Cake
inte censideratien the same and pass orders according te
Rules/law within a period ef 120 days frem the date of
receipt of a cepy ©f this order,

7o In the result,therefore,this 0,A, is alleved.No cests.

( MANORANJ Momum
MEMB ER(JU DI CTAL)
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